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1217 hrs

COMMITTEE ON PRIVATE MEM
BERS BILLS AND RESOLUTIONS

Spventa Rerorr

Shri Khadilkar (Khed) I beg to Jre-
sent the Seventh Report of the Com
mittee on Private Members' Bills and
Resolutions

—

ESTIMATES COMMITTEE
Forra Rerort

Siwi P Venkatasubbaiah (Nandyal)
1 beg to present the Fiftbh Report of
the Estimates Commiliee on the Minis-
try of Education—(i) Indian “useum,
Caleutta and (il) Victona Memorial

Hall Museum, Calcutta
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order at any tume he likes® He
raise it later

The question is

“That in pursuance of section
4(l) of the Employees’ Siate Insu-
rance Act, 1948 as amended by
the Employees State Insurance
(Amendment) Act, 1866, read with
rule 2A of the Employees’ State
Insurance (Central) Rules 1950, the
Members of Lok Sabha do pro~
ceed 1o elect 1n such manner as the
Speaker may direct, two members
from among themselves to serve
as members of the Emplojces State
Insurance Corporation for the
remainder of the term of four
years commencing from August,
1966 subject to the other provi-
sions of the said Act™

The motion was adopted
Mr Bpeaker Mr Nath Pal

1228 hrs,
MATTER UNDER RULE 377
Drsrosar or Asoumngmny Morrons
Mr. Speaker: Now, Shri Nath Pa.

Shri Nath Pal (Rajspur) Mr BSpes-
ker, Sir, on the 3rd July

faige it. He has written to ma some-
w’:ﬂlmmm »
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Shrt Semavame: About what subject?

Mr. Speaker: If he hears the hon.
Member then be will know it. I have
alloweq him fo raise it He has writien
to me and 1 have permitted him,

Shri Somavame: It is not there on
the agenda

Mr Bpesker: The printed agenda may
include certain items, but the Speaker
may allow any other item also So, ¥
is not a question of the printed agenda
only

Shri Somavane: We cannot be taken
by surprise We must fs0 be Hiven
notice

Mr Speaker: Under the rules, I am
authorised to allow it 8o, he cannot
control it He must read the rules
again

Sbri Nath Pal 1 thank you very
much

On the 3rd July, when the House was
discussing my adjournment motion,
and when we had reached the conclu-

ABADHA 14, 189° (BAKA)
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jhe Deputy-Speaker who was then im
the Chair observed to this effect:

“l take it that the House gives
permission to the withdrawal of
the motion "
There was no such permission sought
Py me I am quoting from the official
proceedings of the Lok Sabha for the
pAay Shri Burendranath Dwivedy thea
femarked
“No withdrawal It 13 ta'ked
wl’

The Deputy-Speaker then remarked

“It will be more graceful As 1
saxd when you were about to move
yuur mthoon Y.

Then he gives what 1s tantamount te
a ruling of the presiding officer, and
says

“After the Home Mimster’s ap-
peal, it would be more graceful if
you withdraw it There is no pro-
vision for talking it out”.

Then, I go on pleading with the
Deputy-Speaker I am not complan-
ing against the Deputy-Speaker, but it
is a matter of procedure which ] am
raisiog | then go on pleading with
the Deputy-Speaker that 1t 15 a well-
established practice, and If you will
permit me, I shall quote what I have
pleaded with him [ said

“We have sat bere for as many
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motions are talked

“It is not infrequent that ad-

out”.

Now 1 will cite something more subs-
tantial to substantiate my point of view.

I would refer you to page 388 of the

Cefitral Assembly Debates (5 Septem-
ber, 1939) and the procedure faliowed.

There was . motlon for adiourceeent
which was being discussed It was

wwmrmmm

of the

since

m
by

Then we could

Shri Sonavane: We should have been
have come prepared ourselves for it.

It should have been brought on the

agénda paper

given notlce of this
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Shri Nath Pal: Would you kindly

clanify the position to him*

mtu\ohmlluleﬂ

Mr. Speaker: 1 do not know I

attempted it but have not succeeded

fully.

The sentence opens with this ~uxilary
verd ‘may’.

Shri Surepdramath Dwivedy (Ken-

drapara)* This (s an unnecessary in-

The rule reads thus:
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Therefore, he does not want to move.
The precedent is established. In that
ease, the Chair will not take the vote
of the House.

This is the well-established practice.
I found in the index of adjournment
motions in the Central Assembly there
were as many as 50 cases listed—I was
not in a position fo finish my research
work within this short time because I
wanted the Lok Sabha records to be
rectified.

Then I will come to the most im-
portant point in this. I do not think
the Deputy-Speaker has been very
lucky whenever an adjournment comes
up and he happens to be in the Chair.
There was a previous occasion, on the
24th May, when he happened to be in
the Chair and you know that a diffi-
culty arose. The matter was discuss-
ed on the 26th May. After having heard
a long debate as to what transpired on
the 24th May, you were pleased to re-
mark:

“Now I would say that the ad-
journment motion has been talked
out”.

In the first place, I have cited the rules
of procedure. Then I cited the well-
established authority of the Central
Assembly procedure. Then I quoted a
ruling given by you less than just a
month ago. I submit that the motion
being allowed to be talked out should
not be stopped. It is not only a ques-
tion of the embarrassment caused to
the individual,

Why do I ask it? If a decision is
given by a presiding officer and if there
is a subsequent decision by the Chair,
I take it the latest decision holds the
field. This decision was given by you
on the 26th May. The Deputy Speaker
gave his decision day before yesterday.
So for purposes of guidance, may I
know which shall prevail? I want that
your ruling should prevail because that
is in keeping with the rights of this
House, it is also in conformity with
traditions of this Parliament whi

ASADHA 14, 1889 (SAKA)
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heir to the Cerltral Assembly with.
greater powers and sovereignty. I there-
fore submit that you agree with my
submission to you and redtore to us the
full right which we were enjoying till
doubts were created by the decision of
the Deputy Speaker.

Some hon. Members rose—

Mr. Speaker: No discussion now. A
point has been urged. It is very clear,

=t 7y fowd(FA17): R 7 T«
FIT Y fAug & @ &, a1 A9 w=H &N
w1 gfad

Mr. Speaker: If I allowed it, it would
go on like that.

ot sEw fagrdt armdr (FaeE-
qX) : WAF ERA, UF T3 WeT I
AT SSAT AT | T 9 SELr g fan Ay
ATH 9T 7 ST TS Fal &, 3T A &
Hgwd FrEl ? W g ug sq ¥
oA g, 91 FAT 8F 3T &1 FgA F
afgare agf & ? a9 wuar faug 39
¥ ogw Tq a7 W gfar

Mr. Speaker: If anybody raises a
point and the whole House were to g0
on discussing it, what happens. It
seems I made a mistake in allowing
that.

ot wy fomd @ oy 3w fawa =
wd FHET 7 Afag | 7w F1E fqug
T Ffag )

Mr. Speaker : It is a good suggestion.
They can discuss it. I do not like this
matter being discussed here.

I am not giving any decision, but I
would also clarify the ition. I
would like to take the House into con-
fidence whe:;:rﬁe‘rflf’&m in doubt, and
that is wh owed him to bring it
befor e House. It is not necessary
it should be printed on the order
paper. They come and discuss with
me. When I am not very clear in my

GEsS8.
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if you want If talking out
in the 1939 rules is necessary, we
certainly include that tn the pre-
sent rules also

But for the present, we shall go to
the next item We have got about
four hours more.

No decision is given, I am not giving
any ruling as 1 said

Shri Raags (Srikakulam) * You eould
have made this clear in the Chamber
fteelf When you allowed it to be
brought before the House, you should
certainly hear us.

oft wy fnd : maw PRy, &
Q¢ yrfn w¥T | g & TovrT
& o & wrn, gam Wt B
Tovs YA, vl e vt ofit Wy
wwiw it O e qwnlf O st
qrva ot out oft wry | qurdt ¥ folt
R Nt sy A i sy

e
¥

Committee to look into this

Shri Hem Barua (Mangaldal) . Muy
1 submit that that day you gave A
definite ruling that it was talked out
Now, the impression might grow in the
country and the House that you are
trying to shelter the Deputy-Speaker

Mr Speaker: Mr Marubhal Patel
was speaking on the Home Ministrys
Demands He might continue

DEMANDS FOR GRANTS 1967-68—
Comtd
Mintstey or Home Arramms—Contd

Co oty ok wza (vwrkf)  wem
wEET, §W g FATAG € qpy k oarv
q & vy T @1, U ¥ QFN w TR
ary OF aew garr tw & § o ww
st ¥ grx aw fradr i efvere foar
fe 2 geftaze oyt W L W O



